2275  Written Answers

2. An Assistant Editor js in-charge
of publication of the “Ordnance Fac-
tories News”, a monthly journal pub-
lished in five langueges, namely
English, Marathi, Bengali, Hindi and
Tamil. His pay-scale is Rs. 210—
530. The Editor editg the English ver-
sion, translates it into Bengali and
looks after the printing of both the
‘English anq Bengali versions. The
work connected with the translation
of the English version into the other
three languages and the printing of the
journa] in those languageg is done by
employees of Ordnance Factories as
part-time work. For this work, each
of them is paid Rs. 25 p.m,

3. A few other periodicals are pub-
tished by the attached and subordi-
nate offices of the Ministry of Defen-
ce. No separate editorial or other
staff is provideg for them.]

PrROTEIN-RICE Foop rroM COCONUT
OIL-CARKE

490. Surt KRISHNA CHANDRA:
Will the Minister of ScienTIFIC RE-
SEARCH AND CULTURAL AFPAIRS Dbe
pleased to state:

“(a) whether any protein-rich food
has been prepared from coconut oil-
<cake free from fibre and fit for human
consumption at Central Food Techno-
Jogical Research Institute, Mysore;

(b) whether it has passed experi-
mental stage; and

(c) if so, whether any steps have
been taken for its commercial pro-
duction?

Tue MINISTER or SCIENTIFIC
RESEARCH AND CULTURAL
AFFAIRS (SErt HumAYUN KABIR):
(a) Experiments carried out by the
Institute indicate the possibility of
obtaining protein-rich foods from
Coconut Oil-cake. ~

[

(b) Not yet, Sir.
(¢) Dogg not, arise.

[RAJYA SABHA )

to Questions 2276

STATE FINANCIAL CORPORATIONS

491. Segrt KRISHNA CHANDRA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether PL 480 funds have
now been made available to the State
Financial Corporations;

(b) whether State Financial Cor-
porations have also been cuthorised
to act as agents of the Industrial Cre-
dit and Investment Corporation; and

(c¢) the degree of control which
the Government of India exercise on
the Siate Financial Corporations?

Tre MINISTER or FINANCE (SHRI
Mograrst R. Desar): (a) The State
Financial Corporations have been re-
cently enabled to borrow money from
the Refinance Corporation for Indus-
try Private Limited to which Gov-
ernment had agreed to lend a sum of
rupees equivalent to 55 million dollars
reserved by the U.S. Government
under the First P.L. 480 Agreement.

(b) Yes, Sir.

(c) The State Financial Corpora-
tiong are institutions set up and con-
trolled by State Governments under
the State Financial Corporations Act,
1951. The Act, however, provides for
approval of the Central Government
in respect of matters specified in the
statement laid on the Table of the
Sabha.

STATEMENT

1. The allocation of shares of a State
Financial Corporation among the
various partieg eligible to subscribe
to these shares. [Section 4(3)1].

2. Fixation of the rate of minimum
guaranteed dividend payable on the
shares of State Financial Corpora-
tion. [Section 6(1)].

3. Fixation of the rate of interest
payable on the bonds issued by a
State Financial Corporation. [Section
XGOSR R
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4. The Reserve Bank conducty ins-
pections of the Corporations with the
approval of the Central Government.
The Central Government have also
powers to direct the Reserve Bank
to cause an inspection to be made of
the working of the State Financial
Corporations. The reports of al] ins-
pectiong by the Reserve Bank are re-
quired to be sent to the Central Gov-
ernment. [Section 37A].

5. Establishment of joint finamcial
corporations to serve the needs of
two or more States. [Section 3Al.

6. Extension of jurisdiction of a

finaneial corporation to other States.
[Section 46A].
7. Notifying the financial institu-

tiong from which State Financial Cor-
porations could borrow money.
[Section 7(4)].

8. Notifying the financial institutions
on behalf vf which State Financial
Corporations could aet as agent.
[Section 25(1) (d)].

9. Non-application of certain pro-
visions of Companies Act to an indus-
trial concern, which is a company,
whose management ig taken bver by a
State Financial Corporation. [Seetion
32E(2)1]. N ‘

10. Application of provisions of the

Act to institutions in existence.
[Section 48].
yar et wreitew ffds,

o |
¥eR. ot farepATe waTeTTOR

wefear © aT TEUTE AU W I
o4 a8 aaﬁaﬂ'wﬁ?r%:

(%) & Sohfmafar FraRaa
fafrds o= ¥ I TR AT A
anif #1 faqdy  frar goft @ gd
¥

592RS—4,

[ 20 AUG. 1962 ]

to Questions 2278

(&) srarem giw frefafag
¥ fad fraft feadt o @mg s
§ -

(2) W< wane fastor sgts@y
<Y

(R) sard-mgrs ST,
i ; i

(3) v @A @ "R
et s, AT
i

(¥) a1t wEr AR
JTATSAT;

(T) 3% ¥ g% ¥ FI-Fq ¥
fFam-fFaar SERT ST g FrEr
g, AR

() 5% *1 o SdTRA @war
frad-fagdt & S F9 qF IaF
g0 SEEr @Wal Wi fF3 o &y
gwraa g 7

T[HEavy ENGINEERING
L1p., RANCHI

CORPORATION

492, Surr V. M. CHORDIA: Will
the Minister of Srteer. anxp Heavy
INDUSTRIES be pleased to state:

(a) the amount of capital invested
by the Central Government and the
amount of capital invested by others
in the Heavy Engineering Corpora~
tion Limited, Ranchi;

(b) the amount of capital to be in-
vested by the Corporation on each
of the following:—

(i) Heavy Machine Building Pro-
ject, Ranchi;

(ii) Foundry  Forge
Ranchi;

(iii) Coal Mining Machinery Pro-

ject, Durgapur; and

Project

+[ 1 English translation.



